ACT No. XXXI or 1863.

Passep BY TR GovERNOR-GENERAL oF INDIA 1IN CouNoir.

(Received the assent of the Governor-General on the 16th December 1863.)

An Act to give effect to the publication of certain orders and other matters in the
Gazette of India.

WrEREAs the Governor-General of India in Council has resolved to pub-
lish an Official Gazette to be called the Gazette of India
containing such orders, notifications, and other matters
a3 the Governor-General of India in Councﬂ shall direct to be inserted there-
in; It is enacted as follows :—

Preamble,

I. When in any Regulation or Act now in operation, or in any Rule
having the force of law, it is directed that any order,
Publieation in the Gazette \, \iGoation or other matter shall be published in the

of India to have the effect
of publication in any other ~ Qfficial Gazette of any Presidency or place, such order,

Gazelte in which publica- ) '

tion is preseribed by any notification or other matter shall be deemed to be duly
I now in foree. published in accordance with the requirements of the
law, if it be published either in the Gazette in which it would have appeared
but for the passing of this Act, or in the Gazette of India under the . direc-

tions of the Governor-General of India in Counecil.
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